IN THE CENTRAL - ADMINISTRATIVE TRIBUN aL
PRINCIPAL BENCH

0a 1937/98

New Delhi this the 20th day of March, 1997, L

Hon'ble Smt, Lakshni Suaminathan, Menber (3) - o)
Hanlbla Shri R.K. ghooja ,%Mémber :(a) . ‘
Shri Bhaguan Chandyani, 4 [V -
s/o Sh. Gurmuxh Dak, . v TN e
formerly Heangraﬁﬁsman,' L R ~, ‘ .
Northern Railyay, R S r R VS
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Union of India, ° ' w ot s ~ ¢
through the Gensral Manager, = . % RV aRE P
N.Rs Headguarters 0ffice, o ' :
Baroda House, New Delhi=1 ‘ - N
+ss Respondents -~ o
@ =zdvocate Shri 8.3, Jain ) ) o e
0RO ER(DRAL)
(Hon'ble Smt,Lzkshmi Suaninathan, Member (3J)
Heard,
Ze This application has been filed py the applic ant

©laiming promotion as Chief DF aftsman We € Fy 2.8.1984 on the

basis of the Next Belcu-ﬁule and also pay Fixaticn, fccor ding

tg the applicant, he had made a representation to the respondents
8s far batk as 7.3, 1986 uhich has not been replied so far,
Thersafter he had filed 04 1546/90 to agitate his claim
regarding fixation of his pay in the scale of & 700-900 yhich
had been given to his Juniors, Ths respondents have t aken He
preliminary objecticn an the greunds of limitation as well

88 ros-judicata, Both counsel have been heard gn thegs grounds,

3,. Ue have Carefully considered tha judgment of the
Tribunal in 0A 1546/90 in which the gpplicant had also filed
CP 149/95. In 04 1546/90, we ndte\that ons of the grounds tzken
by the applicant was with regard to-denial of promotion to him
to the higher grade of & 700-800 even thoﬁgh the same was

offered to his juniors, We alec note that this matter hag

,been dealt with in CP 148/95 crder dat ed 25.4,96, Haviny reg-rd
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o ,:to these FaCLs and the Judomané oF the Hon'ble Supreme’ Ccurt

-

s ( -

. ’ 7
in Eommxualoner of - Income Tax vel.P.Kumaran (199663) SLT wC 101
UB are of the viey that thlS\appllCatlan is barrad by the -

principle of constrLctlue of resjudicata ‘and it is accoidlngly
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lizble to be dlsmlssed L{‘ -

4, In thlo uleu af the matt@r

? . - ) -
any ;gﬁm;on the questlan of 1i igat;dnfgr merlts. In the~

( ) .
result, this aoplicﬂtlon FalLs éﬁu ltwys accondlnglydl sed v
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on the ground eof resjudlcata, Noaugder as to coc«tse ;}

“Mgmoer (3) - 0

{ oy



